Popers lgid

(2) A statement (Hindi and Eng-
lish verwions) shewing rea-
gong for delay in layifg tne
above Notification.

) Wt (Hindi and Eng-
ish version;) explai.ning the
re! noi igying the
Hinﬁ veﬁiron of the Notifica-

tion. [Placed in
See. No. LT'-9053/75.]

(4) A copy of the Annual Report
(Hindi and English versions)
ﬂ%nthe Indlan Dairy Corpora-

Barods, for tHe  year
1973-74 along with the Audi-
ted Accounts and the com-
'ments of the Comptroller and
Auditor General thereon,
tnder sub-section (1) of sec-
tion 619A of the Companies
Aet, 1956, [Placed in Lib-
rary. See. No, LT-9054/75.]

(5) A copy each of the following
Notifications  (Hindi and
English versions) under sub-
section (6) of section 3 of the
Essential Commodities Act,
1955: —

(i) The Inter-Zonal Wheat
& Wheat Products (Move.
ment Control) Amendment
Order, 1975, published in
Notification No. G.S.R 9
(E) in Gazette of India
dated the 14th  January,
1975,

(ii) The Rice (Southern Zone)
Movement Control (Am-
endrpent) Order, 1975
published in  Notification
No. G.S.R. 22(E) in Gaz-
ette of India dated the 30th
February, 1975.

(i) The Bouthern Stafes (Re-
gulation of  Export of
Rice) Amendment Order,
1975, published in Notifica-
tion No. G.S.R. 23(E) in
Guazette of India dated the
30th January, 1975. [Placed
in Library. See No. LT-
0055/75.1

{6) A copy of the Food Corpora-
tions  (Amendment) Rules,

n2g LS8

PHALGUNA 12, 1896 (SM

Library.
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1975 (Hindi and English ver-
Lionb) jpublished 111 ifica-
$idcg Ne» . G.S.R.-16(B)
Gazette of India dateq the
22nd January, 1975, wunder
sub-gection 43) of :section 44
3f the F rporations Act
1964, as correctgj, : by corri-
gendum published in Notifi-
‘tim* No. G & R 54(E) in
Gazefté of Indfia’ rated the

204h February, 1875,
[Placed in Lkbmry Seg. ,No LT.
9058 /751,
BomMBay PRoﬁxmnon (MA*UNC’I'UM.
OF Seririr) (GUJARAT) (AMMMM)
Rures, Bomsay . NEERA (GUJIARAT)
(FrsT AMENDMENT) RULES AND 4

STATEMENT,

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): I beg:

(1) to re-lay on the Table a copy
of the Bombay  Prohibition
{Manufacture of Spirit) (Guja-
rat) (Awmendment) Rules,
1974, publisheq in Notification
No. GHISH!822|{BPA-1973-
8080-P in Gujaray Govern-
ment Gazette dated thg 27th
June, 1974, under sub-section
(4) of section 143 of the Bom-
bay Prohibition Act, 1848
read with clause (c¢) (iii) of
the Proclagahttion dated the
9th February, 1974 iggped by
the President in relation to
the State of GuJarm

(2) to lay on the Table—-

(a) A copy of the Bombay Nee-
ra (Gujarat) (First Amend-
ment) Rules, 1974, .publish-
ed in Notification No. GH/
SH}{1402!N R A-1972480.P
in  Guarat Government
Gdzette dated the 2nd De-
ctember, 1974, under sub-sec-
tion (4) of section 143 of
the Bombay Prohibition Act,
1948, read with clause (c)
(iil) of the Proclamation
dated the 9th February,
1974 issued by the Presi-
dent in relatipn to the State
of Qiujarat.
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{(b) A statement (Hindi apnd
Englissh versions) explain-
ing the reasons for not lay-
ing the Hindi version of
the Notification [Placed in
Library. See No. LT-8057/
75.]

NOTIFICATION UNDER ESSENTIAL CoM-
MODITIES ACT.

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): 1 beg to lay on the Table
a copy of (Notification No, G.SR. 4
(E) (Hindj and English versions) pub-
Lished in Gazette of India dated the
5th February, 1975, under sub-section
(6) of section 3 of the Essential Com~
modies Act, 1955 |Placed wn Lib-
rary. See No. LT-9058 /75 ]

———nt

12.20 hrs.

RE QUESTION OF PRIVILEGE-—
contd.

(Interruptions)

MR SPEAKER: Kindly do not in~
terrupt. 1 have not allowed anybody;
you do not force me to do it We are
already on the other business This
was disallowed the other day. The
Prime Minister has made a statement
and after that I gm passing on to the
next buginess. I have gone to the
next item.

SHRI H. N. MUKERJEE (Calcutta.
North-East): May I make a sub-
mission?

MR. SPEAKER: Yes,

SHRI H. N. MUKERJEE: I am
only submitting for your consideration
one thing. Nobody is quecstioning ei~
ther your ruling or what the Prime
Minister has stated. My friend Prof.
Dandavate appears 10 have something
in writing which causes some confus-
sion in his mind 1 submit that you
call him to your Chamber—and also
whoever else you think is interested
in this matier—and you settle the
matter there. It cannot go on like thiy

(Interruptions)
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MR. SPEAKER: He can write to
me; he can gee me.

SHRI H. N. MUKERJEE: You can
make an offer m the House to call
him,

(Interruptions)

o wzw fagrdy avoddt (anfeay):
T 99 JAY S § W vy E, 99 Ay
A T & 51 At 7 (sgwend)

wery wieg : WISt oW 1 §
T " W FEIM

3% faw Ay § 37 Y 7 fsar qr
HIX A9 35 9 a7 1 777 ¥ 0 fawe
A N A A 9 & g A wgy
I do not treat it as privilege.
T 39 F a7 W § g By fafieeg
¥ AT foour AT ST E T wY
Ievarr g ? me T IwfgT g Ay
¥ fpar At 5T WY 99 97 a9 HR
I & @iz § § Feaaemy fivar | gx O
TZ A W, TE Sy gy FeAr 7

o o fgr AR @ ag S
¢ far g A fufads e 90 39
g A & ) aE & are §

WA WENAY @ 51T A W 7 faery

ot wew fagrdt arwdat ;. Afew
sma #Y 412 grn fir g fam orfardz
ugad fafieet § wgr a1 5 5@ 59
a1 F 2 s afr gl g a9t g
T TEd § 4

MR. SPEAKER:
clear.

off wew fagrdl woddt wsawr
wgrEe, g9 0 €7 a% ffwg 1 @@
atg wg & B aTw A 4y @ w8
w1rer o W § fam o Fga T
wgr & fr qure Aol & Ardadide gl
¥ 1 g wrgrEe oW waw R qrg Al
4l |

I have made it



